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Title: Discussion on the motion for consideration of the Export-Import Bank of India (Amendment) Bill, 2011 (Bill Passed).

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA): Sir on behalf of my senior
colleague, Shri Pranab Mukherjee, the Finance Minister, I beg to move:

"That the Bill further to amend the Export-import Bank of India Act, 1981, be taken into consideration. "

Sir, the Export-Import Bank of India (Amendment) Bill, 2011 was introduced in the Lok Sabha on 8t December;, 2011. The
Exim Bank was set up by an Act of Parliament in 1981 for providing financial assistance to exporters and importers and for
functioning as the principal financial institution for coordinating the working of institutions engaged in financing export and
import of goods and services with a view to promoting the country's international trade.

The basic objective of Export-Import Bank of India (Amendment) Bill, 2011 is to carry out the amendments in the Export-
Import Bank of India Act, 1981 to increase the authorized capital of the Exim Bank from Rs.2,000 crore to Rs.10,000 crore
with a provision empowering the Government of India to increase the authorized capital further that it may deem necessary
from time to time through notification and to make a provision for appointment of two whole time Directors other than the
Chairman and the Managing Director. The paid up capital of the bank has reached the level of its authorized capital of
Rs.2,000 crore. To enable the Exim Bank to raise fresh borrowings to meet requirements of growing business, it has
become necessary to increase its authorized capital and also to strengthen top management with induction of two whole
time Directors at par with similar size public sector banks.

MR. CHAIRMAN: Motion moved:

"That the Bill further to amend the Export-import Bank of India Act, 1981, be taken into consideration. "

Now, Shri Balkrishna Shukla to speak. Please confine to time.
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MR. CHAIRMAN: Do not waste your time. I will ring the bell. You have already wasted one minute.
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DR. K.S. RAO (ELURU): Sir, thank you for giving me this opportunity to speak on this Bill. I heard with patience the opinions
and views expressed by the hon. Member, Shri Shukla from the Opposition benches. Let me submit that there is nothing
wrong in highlighting and speaking on the negative points that may have been there in the provisions of the Bill or for
reasons of his experience about the performance of the Exim Bank, but he expressed pessimism and focused more on the
negative aspects of it than on the positive aspects. I will explain how.

Sir, he mentioned that there is global recession and the GDP growth rate in India is 6.9 per cent and the GDP growth rate
in developing countries is 21.5 and all that and from all those countries people who wanted to come to India to take up
business and invest in manufacturing sector and import, export and business, how is it that Government of India is
increasing capital to promote Exim bank to encourage more and more exports? I wish to bring it to the knowledge of my
colleagues here that there are not only developing countries in this world, but there are also to be developed and being
developed countries. There is ample opportunity for the Indian corporate sector to invest and gain profits out of continents
like Africa, Asia, the Gulf and many other continents. Today if we were to see the presence of one country in all these
countries, we would find only one country and that is China. They are entering in a big way -- whether in the manufacturing
sector, infrastructure, education and even agriculture — in these continents. So, there is ample need and also necessity for
us to encourage our corporate sector to spread their activities in such countries, be it even in the manufacturing sector.



Sir, as a matter of example I would like to cite one instance. One of the major commodities that is being imported in this
country is edible oil and pulses. Lakhs and lakhs of acres of land is being offered by African countries for those who want to
take up agriculture in their country. China is taking advantage of this offer. I have brought this fact to the notice of the hon.
Minister as well. If we lose this opportunity to encourage our farming sector and our farmers, the cooperative societies
aided by the State Governments and the corporate sector to take up this opportunity where land is being offered almost
free of any lease rent, then tomorrow they will gradually increase the lease rate for agriculture. Already in these last two to
three years since the time they started offering the land for agriculture, they have now reduced the lease period of the land
from 90 years to 60 years and also they have increased the lease rate from 5 dollars to 10 dollars to 20 dollars to 100
dollars per acre.

Why is it so? It is because of you. If some NPAs are there somewhere, we cannot burn them and we cannot stop the
activity. China could do all this because the Government is supporting the corporate sector there and they are going in a big
way. They are making tonnes of money and earning foreign exchange. Here, we have a trade deficit in our country. It is a
necessity to earn foreign exchange from all these countries. Our corporate sector was not strong enough at the time of
Independence and that is why, the Government has encouraged the public sector. But now the corporate sector has come
to a stage where they can even extend their activities not only here but outside India also.

For example, consider the cement industry. There was shortage of cement for some time in this country. But today,
there is surplus. If a cement company is started once again, it will lose in India and if the same company can do wonderful
things if they start it in Africa. But who will finance them? Finance is not in terms of rupees but it is in dollars. It has to be
financed in dollars. Where is the dollar for the corporate sector?

The EXIM Bank has to come into operation. It is only the EXIM Bank which can do it. In fact, I had requested the
then Finance Minister, Shri Chidambaram in those days to keep 15 per cent of the foreign exchange reserves for financing
the corporate sector to start industry outside the country. He did not agree with me at that time. Later, the Government
has agreed to allocate 15 per cent of the foreign exchange.

So, please do not limit our corporate sector. You are very capable. Our people are very competent and intelligent.
They are determined and hard-working. They have innovative ideas. Even the farmers are innovative. They can raise any
crop. If the hon. Minister says that some hybrid variety has come up, the entire farming community is prepared to adopt
that hybrid variety and increase production. If this is the situation, is it not the duty of the Government to encourage all
these entrepreneurs to go to all those countries? Of course, it is not the USA. I can say with authority today that if you are
to finance our corporate sector, they will excel even in USA, Europe and UK. We are aware that the health care sector in
this country has gone up so much that the Britishers are coming to India for treatment. ...(Interruptions) The
pharmaceutical industry in India has gone ahead so much that even America is lagging behind. ...(Interruptions)

So, to say that it is highly risky to increase the capital from Rs.200 crore to Rs. 400 crore to promote it and so, it should not
be done is not reasonable. 1t is not deeply thought. They have not gone into the conditions in the globe. I can understand
at a time when globalization was not brought in. Now there is globalization. If the price is down in one country, it has got
an effect on our country also. In such a situation, we should not think in terms of limiting only to India or one particular
State. We must see as to how there will be a reaction due to certain things that are happening outside India.

Why are we suffering? We are suffering because of the melt-down in USA. Our economy is strong enough. But still that
impact will be there in our country. It is not about the increase of the equity from Rs. 2000 crore to Rs. 10,000 crore at one
time.

15.59 hrs (Shri Satpal Maharaj in the Chair)

It is authorizing the Government to increase the capital from Rs.2000 crore to Rs. 10,000 crore as and when required. Even
if the Minister was not to bring this Bill today, in fact, all of us should have asked him to bring it immediately and encourage
the Export Import Bank to finance our corporate sector.

As I told earlier, why are we discussing about agriculturists every day? It is because there is no remunerative price
but the consumer price is very high. All that is because there is terrible shortage of oilseeds in this country.

16.00 hrs.

That is why I made a request to the hon. Minister of Agriculture in this regard. We are importing Rs. 39,000 crore worth of
edible oil every year. Indian farmers are ready to produce all that in India itself if he is given Rs. 15 of subsidy per kg. of oil.
This is for the oil that is being imported from other countries. He brought the duty from 20 per cent to zero. That means he



has foregone the income also. But when our farmers are ready to produce all that oil worth eighteen lakh tonnes, the
Government is not coming forward. It is a pathetic condition. Shri Sharad Pawar ji, please take care of it. You are not doing
any big thing to the farmer. In fact, they are doing a great service to the nation. If they produce that kind of oil, then they
are saving Rs. 39,000 crore of foreign exchange. ...(Interruptions)

MR. CHAIRMAN : Please summarise.
...(Interruptions)

SHRI K.S. RAO (ELURU): I once again request the hon. Members from the Opposition to please find fault if there is
anything wrong in the Bill, which I do not oppose. ...(Interruptions)

MR. CHAIRMAN: Let him speak. Shri Rao, please summarise now.

SHRI K.S. RAO : Just because I am fielded from the Government side, I am not supporting out-right. There are certain
things which the Government also has to do. I am finding fault with the Government for not giving remunerative price to the
oil seed farmers and then importing oil regularly, every year. What is this pathetic condition! My humble request to the hon.
Minister who is sitting here is to think of supporting the Exim Bank. Shri Namo Narain Meena is doing a wonderful job.
Instruct the Exim Bank to increase its business multifold. Let them encourage the corporate sector in this country to go to
the African countries. Let them take up all the activities, right from manufacturing, infrastructure to agriculture. It is only in
the interest of the nation.

MR. CHAIRMAN: Shri Rao, you made your point. Please conclude.

SHRI K.S. RAO : NPAs are there, and NPAs will be there. There will be some genuine failures and there will be some
motivated failures with false intentions. You find fault with such cases where there are false intentions of cheating the
banks. In those cases you can say that the Government should take action. There is nothing wrong in it. But in certain
cases there are genuine failures. For that reason we cannot close down the banks. We cannot discourage the banks. In
spite of making provision for the NPAs, the Exim Bank is earning profit every year. So, in such circumstances, I would
humbly request the entire House to support this Bill unanimously and encourage the Exim Bank to go in a big way, not one-
fold or two-fold or ten-fold, it should be hundred-fold increase in foreign business, including agriculture.
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SHRI M.B. RAJESH (PALAKKAD): Sir, this Bill is to increase the authorized capital of Exim Bank from Rs.2,000 crore to
Rs.10,000 crore. With the increased authorized capital, this Exim Bank must extend more support to traditional sectors like
khadi, handloom, fisheries, cashew, etc., which are more labour intensive. Presently, the Exim Bank is not giving the kind of
support expected to be given to these sectors.



One of the major objectives of setting up the Exim Bank in 1982 was to promote our international trade. In this regard, I
would like to make three brief points. First is regarding the system of data collection. Recently, the Commerce Ministry has
scaled down its estimate of exports. According to the Commerce Ministry's figure, exports grew up by 33.2 per cent to
reach 197.2 billion dollars in April-November, 2011-2012. However, after the revision, the actual value was lowered by nine
billion dollars than the official estimate. Still worse, there is difference between seven billion dollars between the figures of
RBI and the Commerce Department. This raises a question mark over the efficiency and credibility of the system of our
data collection. So, a more scientific system of data collection must be put in place. Either, there should be a single agency
or more coordination between multiple agencies of data collection is needed.

Sir, the second point is regarding the trade deficit. The growth of our export has plummeted to a mere 4.2 per cent in
recent months. At the same time, the imports are up by a whopping 29.1 per cent. So, this has led to a widening of our
trade deficit. In the entire fiscal year, the trade deficit may be between 150 billion dollars and 160 billion dollars. With China
alone, we are going to have an increase in the trade deficit by three fold from 23 billion dollars to 63 billion dollars. This
exposes the weaknesses in our strategy. It means that the strategy of opening up of our trade has not benefited us, but, in
fact, it has benefited other countries. In this context, we need to have a thorough introspection on our Free Trade
Agreements especially with the European Union and ASEAN countries.

My last point is regarding the depreciation of rupee. The value of rupee was 45 per dollar a year back and it has fallen
sharply to Rs. 53 recently. The Government is taking a position of non-intervention in this matter. All other countries,
whose currencies have depreciated, are intervening to stabilise their own currencies. Even China has intervened to stabilise
their currency. So, the idea of non-intervention is a bogus idea.

The depreciation of rupee is taking place because the FIIs are pulling out huge amounts of money. Again this exposes the
weakness in our strategy because we have built our foreign exchange reserve not on the basis of our export growth but we
are heavily dependent on short-term capital infusion. In this context, we must keep in mind the experience of East Asian
countries in the late 1990s. Hence, it is high time for the Reserve Bank of India to consider capital controls in order to
prevent such sharp falls in rupee value.

Sir, I would like to conclude with the expectation that the Export-Import Bank of India will extend more support to
traditional sectors which are more labour intensive.

SHRI BHARTRUHARI MAHTAB (CUTTACK): Mr. Chairman, Sir, I rise to participate in the discussion on the Export-Import
Bank of India (Amendment) Bill, 2011.

Sir, this is a very small, innocuous bill and there is nothing much to say, but it has large impact on our export and import
facilities that have been provided. As has been said, this Bank was initially created in 1981 as a corporation to provide
financial assistance to exporters and importers and for functioning as the principal financial institution for coordinating the
working of institutions engaged in financing the export and import services with a view to promote the country's
international trade. This is the basis on which this Bank was established. This Act has been amended six times namely in
1985, 1988, 1998, 1999, 2005 and 2006. Again this amendment has come in 2011.

I feel it is the responsibility of this Parliament to go into the functioning of this Bank. There are five or six issues which
should be discussed. As this Bank is specially established to promote international trade, we should also find out as to how
it has helped our indigenous traders, industrialists, how it has helped in opening of branches outside the country and how it
has brought in support mechanism for our exporters and importers.

Sir, the basic idea of this Bill today has two aspects. One is to increase the authorized capital from Rs. 2,000 crore to Rs.
10,000 crore and the other aspect is to appoint two full time Directors by the Central Government. These are the two
amendments which are before us for consideration. I would like to know from the hon. Minister as to how the Micro, Small
and Medium Enterprises are benefited by this Bank.

I would like to know whether they have gone into this very aspect before coming with this amendment. If it is so,
then we should be made aware about it because major thrust should be on the medium and small scale enterprises where
more thrust should be given as has been said these are labour intensive and more people are engaged in these industries.
It should not be that the funds, which are being created by this Bank, which are supported by this Bank, are cornered by
the big industries who are engaged in exports or imports.

I would also like to know whether in export and import food items are being encouraged; not only the food stock, like grains



or dal or whatever it is, but there are food items which need to be encouraged to be exported and at limited level we are
also importing those food items. I would like to know whether this Bank is catering to that need.

We have Most Favoured Nations Agreement with many countries and that MFN Status we have with Central Asian
countries, with Latin American countries, with ASEAN countries and with African countries. Other than that we have a
special arrangement with the SAARC countries where the trade facility has gone up within the last five to seven years to a
great extent. But there the difficulty is still there. Suppose an industry which is sending its goods keeping the United States
market in view, but it sends it to Mexico or to certain Latin American countries and there it can cope up with the
competition which China, while dumping all those products in the United States, capturing that market. We have MFN
Status with Mexico or with Brazil which will send those products there and from there it goes to the American market. But
is EXIM Bank helping these Indian exporters in a big way that needs to be looked into?

The other aspect which I would say is that we have a greater presence in the European Union market. We also look into
the Central Asian countries where we are going in a big way to import oil from Central Asian countries other than the Gulf
countries. So, Latin American countries, European Union countries, the ASEAN countries and the African Continent, either it
be the Eastern Coast or in the Western Coast of African Continent, the EXIM Bank should make its presence felt.

Another aspect which I would like to say here is that in this Bill there is an Annexure which has been added and there I
would expect the hon. Minister to come out with certain statement because that is a cause of concern of many. Here it is
mentioned that if the Chairman or Managing Director is going to relinquish his job before time then he has to give three
months' notice. That is a provision which needs to be there, 'but such salary and allowances as may be determined by the
Central Government'.

As this is a Government sponsored Bank, this provision, no doubt, is required to be there. But the greater question which
actually bothers many of us in this country is, should the Government determine the salary of the Chairman and Managing
Director of financial institutions? I am not making a distinction between private banks or Government authorised banks.
Should the Government determine the salary of the Chairman and Managing Director or should we leave it to the market
forces which can determine how much salary is to be given?

Today, there is discontentment among Chairmen and Managing Directors of the public sector banks and the Chairmen and
Managing Directors of private banks. The salary component is topsy-turvy, though private banks give more salary where as
our public sector banks are giving less salary. That is not being determined by the Government. I think the Government
should look into this aspect and take a decision. Are we going to curtail that or do we have to bring a semblance between
them? That needs to be determined.

With these words I conclude.

SHRI S. SEMMALAI (SALEM): Mr. Chairman, Sir, thank you for giving me an opportunity to take part in the discussion on
Export-Import Bank of India (Amendment) Bill, 2011. The Bill under discussion seeks to increase the authorised capital of
the EXIM Bank from two thousand crores of rupees to ten thousand crores of rupees with the provision that the Centre may
further increase the said capital up to an amount that it may deem necessary. It is not one-fold or two-fold increase; it is
five-fold increase in the authorized capital. The purpose of the increase, the aim of the increase is to enable the Bank to
take the higher export credit exposure and enable it to borrow funds to disburse under export Line of Credits.

Now, before us, the question is whether the EXIM Bank is functioning as per our expectation. But the answer is that
definitely it is not functioning as per our expectation. My submission is that the EXIM Bank should not encourage the big
corporates, as was just now pointed out, like Tata, Birla, Ambanis. The EXIM Bank must encourage small and medium
industries. Then only a large number of our export industries and markets will grow up and they will survive. So the EXIM
Bank should come forward to finance our people, to promote our export industry, to start the business and establish abroad
our industries. Japan is following the same practice; Russia is following the same practice; South Korea is following the
same practice; China is following the same practice. Why not India? So, my submission to the hon. Minister is that the aim
of the Bank should be to promote our people, to promote our export industry in other countries. For that, we have to
promote Special Economic Zones; we have to encourage our people; we have to encourage production. For that purpose,
we must be very liberal in providing loans, financial assistance and some facilities also. In that line, the Minister has to
think.



While supporting the Bill, I differ from our hon. Minister in one thing. I understand the need to raise the capital of the Bank
to the extent of ten thousand crores of rupees but I am not able to support the provision seeking further increase in the
authorized capital without getting the approval of the Parliament. On each and every opportunity, the Centre tries to bypass
the Parliament in a routine manner. This is deplorable. The supreme institution, I mean our Parliament, has become the
least respected organ of the Government in the eyes of the UPA Government. So, I think and I feel that there is no need to
incorporate the clause for further increase without getting the approval of the Parliament.

What is the justification in appointing two whole-time Directors by the Central Government? What is the justification that
the UPA holds? In the Statement of Objects and Reasons, the Minister does not provide any reason or answer for that. The
hon. Finance Minister also, while introducing the Bill, did not spell out any justification. So, the hon. Minister has to explain
and clarify it. Unless it is absolutely necessary, there is no need for two whole-time Directors. The existing arrangement
may continue. This is what I feel. With these remarks, I conclude.

SHRI NAMA NAGESWARA RAO (KHAMMAM): Sir, I thank you for giving me this opportunity.

In this Bill, the Government has brought two issues. First, the Government is increasing the authorization capital from Rs.
2,000 crore to Rs. 10,000 crore. Second, the Government is appointing the whole-time Directors.

When the whole-time Directors are appointed, the Government should fix the targets and responsibilities on them properly.
Their selection process is also very important. It should be kept in the mind at the time of appointment of whole-time
Directors. &. ©21. 3ra 3164 Acal A el 18| Ioalol 3Uefl dId Pa gu ol $9vst ¥al fpy; I am completely opposing what Shri K.S. Rao
has said. a& v w1 @& & b s 3 SIp2 wfiear Sacudic B 33 I wfirar Sacwiic B oidl al 2l 3, WD 3 SIb T
D2 3R Pl Befivea? Sactudic @39y, this is not the correct way. g1, sprcaaR Sdcudic & fore ol ST 3 DIBI IPIU 3| ST
spRcaaz i skl onbl fraaridic 3 This type of fund should not be mis-utilised for such type of works.

Fmufer srdlc : Jiferg ohv)

ofl IR cIPIaR 2| : Yiv b DRI a2 S et 3 3, A A6 A PBRI-ARESI9G oidl Slell AIfde) P B TRIUIE B HU2 Bloll AMBY| Pel
BIDA BRI B HUR ol B fe1u i 3 oS uASSISA ¢lle 318 8| Sol BASoIgA 4 9l 855 WRic vaRMUIc 3N¥ues GBI DI W3 WA Soll
aifae, so that we can get more revenue. wivor 3c3] I cliol b g ISl 3| 3T B ol Wivel e BT o5 SHiRie & agd et 3 Fue
1 SYRITE ISR 39 3| 33 P 86 AD Dalcl D2 AD 3, 33U MR RII6l Joll AIf3g,

i3 31 vaRmIc 3f¥ees AT b foTe W YW Soll aIfay 33 3 vaRmid 3Nf¥ues Aforcat B 3PR s A AUIE B, dl acs ARbe 3
B3 cllel ddlc B2 AP 3| 3Gl O (o1 As ofdl Bl ur @I 3| SiEAel $5I¢T DI Scol9lolel ARDE I Dlc Dol D fo1e ISR 393 $¢3e aSal 3
ofdorr d 31 diftRrE A vaRmMid sifdees us 855 uRie oy, who is getting the revenue from foreign currency, sas fre Sl
MY AR SRAGT IAICT IDCT $SI¢L D HUR &AI6T Goll AMBE| FHICT Ibed 3112 HITSH Il $SICE UT SRAGT €261 Goll ANMBY|

TAfeY HBIG & 33U JATT BT, 3ol 3ail A Bs St 3

9f} GIEIT oIPI%AR IM : IBIGe, 3l fielc oI AT SifSTe| A elsT RIdal SoIBIST B2sI, cifthal G BOIR BAS FIULT Aol PRUIE DUHST DI olal
SITell dIf3T) 3PR G Boll2 MBS FHUT AR-UM DUGiIST Bl oI, A Ad Soll SlcTd aIoN| Bfdsel b of 3 dd Sil RN 3, a8 FAfrereT udcsT for
PRUCT Aacd DI § 8T 3| SADI ARREIH BS ACTSOIM6T IACT IPel SISl DI, HFSE Ibel $SICST DI Joll AT, TaRMIE NS DI
Soll aIfau, TaRMUIE TS $SICIS U2 ¢=IIel Soll I3y ol IAd disil Pl 3MU S0 SaCAS D], Al EaT 3 el I AUE B2 I 3|

3t sgdor yrie Ris (dorclt): emufer sdicd, IR A6 et aarit 3 3or 1981 9 srma-foria Jo 6t Feruen & fore fdkRie urt gan ey ad
1982 3i sorcht ol &t gwerar 500 s Fu oy ad 2007 3t soalor Goft 6t swerar 500 wAs F 3 o2 2000 BAs5 IR B2 ¢ 3M A6
Pad 3 b 331 361 B2 10 3R BAS FUA DY) A PaRUIE-SHUIE 3 fpdoll 36 37 a5 YRR & gRI Sil PRIAR 3l & 33D fore A fpden
3GR 37 soaiol dd Uid Al BAS I A Gl Gl PAS I, Gl GolR PAS I A G ZolkR BRAS FW 3R b2 ifeRITel B2 33D dl-1 &R
DAS T A A IR DRAS FWA D2 $9) A T8 3612 3|

f¥ogar &I @ru Fefer &7 & glorn & smEc! & 17 GRict &) gorm @I ol &1 ogeare &) Jsl U e oI 2.4 GlRict Swiler & cifdpor
SR 3l PRIER 3 ogdrel @I & v Blict &) caur 3 dier w1 gy feea 3 10 Glc 32 &) sa1 sl w2 37 2 ot as wad 3 b aa
SIRI-fORIA 3 fq P RMUR 3 afig DA Sl 3R ABRIAI DY 3H Dal IR IS 3, Pl R Dl & 3R Pal 1R ssas! 37 3o 34 I 4 3pft Igcat
DI G|

fdeq MUz 9 soalol afig @I Sil oIl b 3 3/ 33 S ST 3R §6 28l 3 3R oIl @e 281 3) IRIA-orRId 3 sRidelol Joll 31 3 GforI 3



BARI RMUR TP BRIST 3 3l 330 off ZARI 3R g6 3BT 3 3l forifa ac a1 3) 3ieT 3Eifed! sl R #ict P ¥rpR 3t B8 &) at 2008 & s
fib2 St 31 91| el S9I WR #ft ST DI FFIRM 3| FUR DI 91T T Bl 3| UP SR DI I 45 FwRI A 56 Fu 8l or1| A oRIiaD D1 oo
BRIGI 8l 381 3 clfdpol RIAD & YUl BT 33 3 IRPR of 3AD 18 I 3URI U A TR B2 3B &, IAIY) FWA DI AFcIol 8l 8l & 3l A b
G123 3 391 SR I &) T8 AR Blol dIel &) 3R 96 23l 3 31 ORI &c 3BT 3| FURA DI G 1 B &) 33 D foTe oalol TRl UK fp=nr 87 dact
Goft 3l g1 f&=1 S| 8 fAERIe &= &1 ardl & e 3 Goll &) oI RIS I A 961 D2 G BolR BAS FUA D2 3l S 31 3@ wicpIfers ot
o€ SRI¥AC2 JBIcT DI9)| AB USC oIl ol T A&t S ardl &b fore A fders o 3

5o8lol gral fdpan & feb 891 fdrd IUR I PRIGR Bd RN forRiida @ ae1es! cifebel A spft dd sl W2 &7 IRDrt b @I detaren 3 Sid Usit
fedl 8 3 PRI IRDR DI FSII el SIAT 3| clicpol Yrsde I DI DIl 3BT el 28l 3 3R IRDRI b BT DIl Yisde A Pl getoll 3
DHSIR el 331 3| SARTT 3 DI vp FURIIBD AdIel 3ol A Ygoll 3 b AS! of 3l v RUlE St 3 ol ol b B PRIER DI AcaT aet = 3,
AP JUR P o1 3Muel = 3UIE fbu &) Pdel IS 3MGH! 3T PRUISE 3Uol A6 fASer 3 FSBI 3 HFIUST Io[chl ABRIAI D oy i At
3elioll & fore amu & uRt = AiStoll 37 3olhl ABRIAI B3 Bl AIfep ot sft Arerel f[ASer 9 e 3lz ame; 3AR fpATel B! Al P Ygol drell
o1dt 37 foprmet off B AwIel o1 Scuiga B 3) 3pft ol Sft Be 3 & bz il forifa 2ot &t Rerfer 3t & ciftpor a8 3MRIA 3l St 3
ST TR DRUI 37 $AF TR Ud 37 $orcbl Al aonr 3? A A4 arcd ATG Slofl wnfde; sAfere oiter iz fAprT I Sordl =l Astel 37 RIA-forIid
P PRIER 3 R vus Sacwdic ol T 3| vttt b of TRn b 37 3orht TR AisToll 37 & A SIolell Alad 3| 3 RMUR 3 &T 3 3| 3T
SIRI I6T 38 & 3iiR ORIl aeT 38 &) 3 It P fe1e Rrd uus Saciudic o1 B @IS =Aisten 8731t DI wel 3 Bogedrel e Jme 3 LR
381 3| Rogact worefl, R arcll worell O el SARI D 18l dclol arell 3 TRl ogact worstl & fo1e so1chl B Asioll 3, A AB SHololl ATEAI §?
3 ufdom dop O w2 ¥ Uwell arsdl § &b ar Rib Iordbt Gt aat &t e, xaat gel &R e sliz @ del & siey B3 ofél acien| s ol it

AL UL

XY, (=aeror)

HHTIfeY ABIGA & 316 MU 31Uofl A JTd Hifsre,
a€| (zaaerer)

31, Jgder gRIre Bis & fdgell 91g1 irerel ool bl oIl qRIl AlSI6ll 8, 4 Slieloll Aled 8| Gl Slieloll sl & I Sl fAgell et &, 3A sl
1 so1cht TR Aot ... (RAerar)

AU ABIGA & ATGAAR, 3 3T 3[Uoil dId AHATT B

&€/ (aazrer)

3. Jgdor ya1e Ris & sumell, Rae, asare, s it el 3 sar! sor B @@ Asiel 3)...(R@el) JRFe A Sl P 8l W 3, JRRFC W2
oIl ORI Usel 8| B4 Slleloll Al & b Sil o 3ell, Seivl 32lel, &A1Y Kprel &iSi-ellst ysil cend dfer @l 3curfed w2 3, Sl BaRIuld
DIoN TIRID 3, 301D 18 o1l ToIr 2ASIol 3| ... (RIdEeT)

AUl ABIG & Stp 3, 3MUGT Uil SIdell RIb B2 <t 3

&€/ (saatrer)

31. Jgd9r yzire RBis : €5-aS clol dcl 28 & cifcpol oRId, DGl RARD Dl Pal Siidl 8 &b 3Mud o1 Sols ofél &, SISy BA ofdl dctol dIell
3)...(cxaemer) sfete A so1 AG Adrcll oI S & ad efderer 3o 3l sorhl Usht ae1s sesf ...(Rawrer) Sof AT FIAl DT ATG ST 3MTell AT,
d S URI 8lol

*SHRI PRASANTA KUMAR MAJUMDAR (BALURGHAT) : Respected Chairman Sir, we know that the EXIM Bank is a hundred
percent Government concern. Therefore, the proposal to increase the authorized capital from 2,000 crores to 10,000 crores
of rupees is a welcome proposal and there is no reason to oppose it. I also support this Export Import Bank of India
(Amendment) Bill, 2011.

But certain questions arise if the background of presenting the Bill is analysed. Since 2008 we have been hearing about the
economic recession. So if that is the scenario then what is the reason for such a huge enhancement in the capital of the
Exim Bank which primarily deals with the export and import of the country. I request Hon. Minister to inform the House
about this move.

It is well known that in India, import has exceeded export and our Balance of Payment is facing a grave crisis. Under such
circumstances, who will benefit if the authorized capital is increased five times — it is not clear whether the exporters will
gain or the importers will gain more.

Thirdly sir, the customers of Exim Bank of India, those who are running their businesses with the help of this bank are both
exporters and importers but we should be aware of the exact ratio of the exporters-importers.



Lastly, the Exim Bank of India was established in 1989 and in the last 30 years the Exim Bank law has been amended six
times. The authorized capital earlier was 500 crores which had been increased to Rs.2000 crores. Now again the amount is
to increase to Rs.10,000 crores.

So all these issues must be first clarified by the Government and then the Bill should be passed. With these words, I
support the Bill and conclude my speech here.

* English translation of the Speech originally delivered in Bengali.

SHRI PREM DAS RAI (SIKKIM): Thank you, Mr. Chairman, Sir, for allowing me to participate in the discussion on this Bill. I
support this Bill. I would make only two points and conclude my speech.

My first point is that in the states objects, I think, bypassing the Parliament is an issue; and I would request the hon.
Minister to really give us the justification as to why Parliament needs to be bypassed in framing of the capital requirements
of Exim Bank. The capital requirements, in the past, also have been subjected to increases. The Act was amended in
several years. It also shows that we are not applying our mind as to how much capital requirements are needed in view of
the increase in business in this respect.

My second and last point is that the Exim Bank may like to look at the Look-East policy in greater details because it a policy
of the Government of India. There is a need for EXIM bank to be much more aggressive in countries like Myanmar, for
instance, and also in the ASEAN and SAARC regions. This will help the North-Eastern States of India to be much more
aggressive in getting business in these countries. This, combined with the inland ports, which will now be made, will act as
a facilitator for businesses in the future. So, there is a need to look at this. I would like the Minister to respond to this in
greater detail.

With this, I thank you very much allowing me to speak.

SHRI NAMO NARAIN MEENA: Sir, in all 12 Members have participated in the discussion. I thank all of them for their
valuable suggestions and observations and for supporting the Bill.

Before responding to the specific issues raised by the hon. Members, I would like to share the performance of the bank and
the background which led to the introduction of this Bill as this will also address some of the issues raised by the hon.
Members during the discussion.

The Export Import Bank of India was set up as a corporation in 1982 under the Export Import Bank of India Act, 1981 with
authorized capital of Rs.500 crore. The Act was amended in the year 1999 to increase the authorized capital to Rs.1,000
crore with a provision that the Central Government may, by notification, increase the authorized capital up to Rs.2,000
crore. Through a Notification in May, 2007, the authorized capital has been increased to Rs.2,000 crore. The paid-up capital
of the EXIM Bank as on date is equal to its authorized capital of Rs.2,000 crore.

The EXIM Bank's headroom for raising borrowings for financing its business growth is constrained by the Reserve Bank of
India's prescribed ceiling of "10 times the Net-Owned Funds". As on March 31, 2011, the NOF of EXIM Bank was Rs.5,030
crore and the Bank's aggregate outstanding borrowings were Rs.45,128 crore leaving further headroom for incremental
borrowings of about Rs.5,000 crore only.

Increased capital base will enable the Bank to sustain its growth momentum and to also meet its obligations under export
Line of Credits (LOCs) on behalf of Government of India. As on March 31, 2011, the EXIM Bank had 118 operative LOCs to
53 countries, amounting to US dollar 6.3 billion. Further, on his recent visit to Ethiopia, the Prime Minister has pledged LOCs
of US dollar five billion to Africa over the next three years.

The Bank's total business has increased from Rs.386 crore in 1982, its first year, to Rs.1,10,130 crore in November 30,
2011. This is the increase in business. This strong business growth has been achieved by bank with a lean professional



staff, base of just 277 officers, representing business per employee Rs.398 crore and profit per employee is Rs.2.82 crore.
Its asset quality is considered good and the net NPAs at only 0.20 per cent of its loan portfolio. The net NPO is one of the
lowest in the banking industry in the country. EXIM Bank has been consistently making profits since its inception and has
paid dividend to the Government every year, cumulating to Rs.1228 crore so far. The bank's performance compares

favourably with its peer EXIM banks in other countries as well as with the financial sector in India. Going forward the bank
will continue to play a key role in export Lines of Credit, overseas investment of Indian companies and project exports from
India.

Sir, now I would like to respond to some of the issues raised by hon. Members. The initiator of the discussions, Shri
Shuklaji, raised that against an authorised capital of Rs.2000 crore, how is the paid-up capital of Rs.5230 crore? I would
like your kind attention that there is no violation as the paid-up capital is Rs.2000 crore only. However, the figure of
Rs.5238 crore mentioned by hon. Member is the net worth which includes paid-up capital of Rs.2000 crore and reserves
and surpluses accumulated due to profits made by the bank. So, there is no violation.

Shuklaji raised a question about the NPA that there are lots of NPAs in the bank. That is not correct. The gross NPAs as on

315t March, 2011 were Rs.478 crore, that is, the business of over one lakh crore. As I have mentioned, the net NPA on 31t
March, 2011 is only 0.20 per cent, which is among the lowest in the banking industry in the country.

oft arrcIouT WiSa 9raret (TSIGRA): SADT THASUT TR 37

SHRI NAMO NARAIN MEENA: I have told the amount. It is Rs.478 crore.
oft srslot 2wt JrEraret (fiwpioR): U6l wHRALHS B B =1 3

16.57 hrs (Shri Basu Deb Acharia in the Chair)

SHRI NAMO NARAIN MEENA: Shri Balkrishna Shukla also raised a question that there are so many Directors. There are 16
Directors in the Board. Why are we adding two more? Sir, currently, only one whole-time Director is on Board. Others are
nominee Directors, who only attend the Board meetings. This amendment seeks to make a provision of two whole-time
Directors to strengthen the management. They will be amongst the 277 officers. They are not coming from outside. They
are the whole-time employees, assisting the CMD of the bank. There is only one CMD. They are going to assist him.

17.00 hrs.

To strengthen management similar provisions exist in public sector banks with comparable business. The growth has been
such that this is a small size bank. Banks with a business of more than one lakh crore rupees need somebody to assist the
CMD. That is why we have come before you for your approval and this is justified.

Shri Balkrishna Khanderao Shukla also raised a point that increasing capital from Rs.2000 crore to Rs.10000 crore is very
risky. This proposal to increase the authorised capital is only an enabling provision. The actual capital will be infused by the
Government based on growth in the business of the bank and to meet regulatory requirements of the RBI. As and when
money is required, it will be infused through the Budget.

Many hon. Members have underlined the need to encourage export. Several Members have spoken about increasing the
capital. That is why we have come before you to increase the capital. Increasing the capital and strengthening the
management will help achieve the objective of export also.

Shri Vijay Bahadur Singh has raised the question of operational cost to be looked into. The administrative cost of the
EXIM Bank is only 2.79 per cent of the total expenses in the year 2010-11, which is one of the lowest in the banking
industry. There are only 277 persons working in the bank. So, the administrative cost is under control. He also raised the
point as to how this monitoring mechanism is working in the EXIM Bank. The EXIM Bank has a Board to run it
professionally. RBI inspects it periodically. Every year a statement of intent is finalised with the Government. It means the
Board is overseeing, the RBI is monitoring and the Government is also monitoring the performance of the Bank against
which the performance is measured. Annual Reports are also placed on the Table of the House for your perusal. Therefore,
there is an in-built mechanism.

Shrimati Meena Singh, Shri Bhartruhari Mahtab and Dr. Raghuvansh Prasad Singh raised the question as to what is the bank
doing for the benefit extended to small scale industries. To promote credit to SMEs, the Government fixes the target in
respect of EXIM Bank. In the year 2010-11, a target of Rs.1160 crore was fixed, against which the EXIM Bank provided a
credit of Rs.1196 crore. It was more than the target fixed. The credit flow to this sector was more than what was targeted.



SHRI ARJUN RAM MEGHWAL : What is the percentage of the total turn over?

SHRI NAMO NARAIN MEENA: What was the target fixed? The target fixed was Rs.1160 crore and they exceeded the
target. It means they have achieved more than 100 per cent.

Many hon. Members have raised the point that area of operation should be diversified to other countries also. The EXIM
Bank has extended the line of credit to promote India's export to developing countries and newer markets like Ethiopia,
Sudan, Oman, Malaysia, Libya, UAE, Senegal, Tanzania, etc., for a variety of sectors such as infrastructure, industries,
transportation, rural electrification, generation and transmission, etc.

Sir, the same question was asked by Shri S. Semmalai about the number of whole-time Directors. As I have already
explained, there is only one whole-time Director; the other Directors are nominees. This is a small-size bank which is
having business of more than Rs. 1,00,000 crore. So, two more persons are required. That is why, we have come to seek
your approval.

A question was raised by Shri S. Semmalai, Dr. Raghuvansh Prasad Singh, Shri Prem Das Rai and other hon. Members
regarding the proviso that an open-ended provision may dilute the supremacy of Parliament and we should come again and
again to Parliament for raising the capital. In this regard, I would like to tell two or three things. I have already told you
that this is an enabling provision, but the authorised capital of a financial institution is a dynamic parameter, which has to
be revised periodically keeping in view the growth of business volume, regulatory compliance and so on. Moreover; if there
is a cap on the authorised capital, any further increase beyond the cap as necessitated would require amendment to the
Act, which is a cumbersome and time-consuming process. Keeping this in view, it is prescribed in the proviso that the
Central Government may be empowered to increase the authorised capital up to an amount, as it may deem necessary;,
through a notification which also be laid on the Table of the House.

Again, in any case, the capital infusion in the EXIM Bank is made through a budgetary provision and Plan schemes,
which require specific approval of the Parliament. It means that the capital infusion will be through Budget. A provision will
be made in the Budget that we would be capitalising the Bank, we would be giving so much of money for the business
growth to EXIM Bank, and that will come before the House. That is why, this provision is there.

With these remarks, I commend the Bill for consideration of the House.

SHRI BHARTRUHARI MAHTAB (CUTTACK): Sir, this Bank is especially going to provide or is providing it as a facilitator for
export and import trade. Invariably cutting across party lines, all of us have said that small-scale industries should be
provided more facility and more credit. The Minister very well knows that 45 per cent of our export relates to small-scale
industries and medium-scale industries, but the target that has been fixed by this Bank is hardly one per cent of its total
turnover. I would like to get a reply from the hon. Minister whether the Government is going to fix a specific ratio of the
turnover that they have to meet, a specific target of the turnover that they have to meet for the small-scale industries
which are engaged in export and import as it is with all public sector banks for agriculture. We have a specific target for
every bank in every district that it has to meet. Similarly, in EXIM Bank, are they going to fix a specific target instead of
leaving it to the concerned bank? I want to know whether the Government is going to raise it because 45 per cent of our
export is relating to small-scale industries.
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oft oeileIRRIeT 3flvm : sz St of st @aem, I agree with Mr. Mahtab that we need to improve the credit flow to the MSME
sector. I have noted it as this is a policy matter. But about 2.6 per cent of the total lending during the year, was to MSME
sector and the Bank has been achieving 100 per cent of whatever target was given to the bank.

As far as Mr. Shukla's question is concerned about capitalisation of the bank, it is depicted in the Budget. In any case, if
some notification is to be issued, then it will be laid before the Parliament. So, there is no question of authorising the banks
any other way.

MR. CHAIRMAN: The question is :

"That the Bill further to amend the Export-Import Bank of India Act, 1981, be taken into consideration."

The motion was adopted.
MR. CHAIRMAN: The House shall now take up clause by clause consideration of the Bill.
The question is:

"That clauses 2 to 4 stand part of the Bill."

The motion was adopted.

Clauses 2 to 4 were added to the Bill.

Clause 1, the Enacting Formula and theLong Title were added to the Bill.

SHRI NAMO NARAIN MEENA : I beg to move :
"That the Bill be passed."
MR. CHAIRMAN: The question is:

"That the Bill be passed."

The motion was adopted.



